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(Amdt.) Bill

ditional navigation rights exercised
by India.and Sri Lanka in each other’s
water will remain unzifected. (Inter-
ruptions)

MR, SPEAKER: Later on we may
have a debate on this, but not now
I am not allowing any more.

Mr. Kureel.

PE—

PUBLIC FINANCIAL INSTITUTIONS
LAWS (AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
oF REPORT OF JOINT COMMITTEE.

SHRI B. N, KUREEL: (Ramsanehi-
ghat): I beg to move:

“That this House do extendg upto
the last day of the first week of the
next Budget Session (1975) the time
for the presentation of the Report
of the Joint Committee on the Bill
further to amend the Industrial
Development Bank of India Act,
1834, the Reserve Bank of India
Act, 193¢ the Industrizl Finance
Corporation Act, 1648 the State
Financial Cornorations Act. 1931,
the Life Insurance Corporation Act.
1836 ancl the Unit Truszt of India
Act, 1963."

MR, SPEAKER: The quesiion is:
“That this House dr extend p:uic
the last day of the first week of the
next Budget Session (1973 ths *{i-2
for the presentation of the BEooor!
of the Joint Committee on the Bili
further to amend the Industrial
Develnpment Bank of India Act,

1964, the Reserve Bank of India Act,

1934 ihe Industrial Finance Cor-
poration  Act, 1948, the State
Financial Corporations Act, 1951,

the Life Insurance Corporation Act,
1956 and the Unit Trust of India
Act, 1963.”

The motion was adopted.

MR. SPEAKER: We ghall take up
the mext business after lunch. We
adjourn to reassemble at 2.30 p.m.

13.35 hrs.
*The ariginal apeech was delivered in

D.G. Gujarat
1974-75
The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen of

the Clock.
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The Lok Sabha re-assemblad wciier
Lunch at Tirty Minutes pasy four-
teen of the Clock.

[Mgr. DEPUTY SPEAKER in tre Chair]

Deimands for Grants (Gujarat!,
1974-75——Contd.

MR. DEPUTY SPEAKEFR:
we resume further discussion on
Gujarat Budget.

SHPI J. MATHA GOWDER,

*SHR) J. MATHA GOWDER (Nil-
giris): Mr., Depuly Speaker, Sir, while
speaiiing yesterday on the Budget of

Now,
the

Gujara: State, 1 was referring
how the Government of India
have failed to take effective

measures to curb the growing corrup-
tiecn, malpractices, black-marketing
ete. in the State. Instead, the ruling
party at the Centre has been trying
to perpeiuate its hold on the State.
As an example, 1 would refer to the
leakaz> of provisions of the Ordin-
ance promulgated by the President on
6th July, 1974 regarding dividends. T
do not know whether any Minister is
responsible for this leakage or whe-
ither any highly placed bureaucrat is
responsinie for this. But the leakage
of the provisions of this Ordinance has
greatelv helned a few monopoly firms
in the State of Gujarat. I wounder
how o'y g fow big monopoly indus-
trial firms in Gujarat were ghie to g=t
prier intimation regarding the provi-

giong  of this* Ordiranes Th: Awgl
Produels Company, Guiarat Fertili-
s2rs, Baroda Rayon Company and

Century Mills were able to disgorge
their chares in the market much in
advance of the promulgation of this
Ordinance and they were able to
rnake a profit of more than Rs. 50
lakhs before the Ordinance was issu-
ed. T am constrained tp remark that
the ruling Congress Party at the Cen-
tre would naturally take advantage
of the unexpected windfall for these
industrialists of Gujarat. These indus-
trialists also must be neholden tg the
Tamil



